o
: IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH .
0O.A. No. 212 of 1990,
X R
DATE OF DECISION ﬂzgth_fﬁgy@ggg,_}f{%:
Shri J.B.Chagha - Petitioner
el (] . __Advocate for the Petitioner(s)
Versus
Union of India and ors. Respondent
Shri N.S.Shevyde Advocate for the Respondent(s)
CORAM
The Hon’ble MI. v ,Radhakrifhnan : Member (A)
The Hon’ble Mx Dr,R.K.Sakena : Member (J)
1. Whether Reporter§j of local papers may be allowed to see the Judgement 0
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement ! |

4 Whether it needs to be circulated to other Benches of the Tribunal ?
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|
Shri JTB.Chadha,
Diesel Monitor,
Kankaria ©hed,
Ahmedabad. . «esApplicant,
tAdvocﬁté $ Mr.G.A.Pandit)
- |
\
Versus
1. lon of India, Notice to be
ved through, General Manager,
tern Railway,
rchgate,
bay - 400 020,
2. isional Railway Manager,
stern Railway,
atap nagar,
roda.
3. iyisional Mechanical Engineer (Loco),
tern Railway,
itapnagar,
da. «+ «Respondents,

(Advoc$te : Mr.N.3.Shevde)

ORAL JUDGMENT

9.A.NOQ, 212 OF 1990,

Dates 29/11/1994.

Per

(1]

Hon'ble Mr.V.Radhakrishnan : Member (A)

I Mr.G.A.Pandit learned counsel for the applicant
states)that he: received a letter dated 28.,12.1992,
from tme respondents counsel indicating that the

\
applic&nt Shri J.B.Chadha was promoted provisionally to
the scale of Rs.2000-3200 (RP), which is also the

relief |claimed in this 0.A. In view of this letter

produced by the respondents, he states that the
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ce does not survive. In view of the statement

made by him, the application has become infructuous and

staqgs\diSposed of accordingly. No order as to costs,
/
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(Dr.R.
Member

ait.
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.Saxena) (V.Radhakrishnan)
) Member (A)




